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8.10.07

Call this matter on 08.10.2007 for
final hearing.

(Khushiram) : (M.R.Mohanty)
Member (A) - Vice-Chairman

Heard Mr M.Chanda, learned
counsel appearing for the applicants and
Dr. ]J.LSarkar, learned Standing counsel

- appearing for the Railways. Perused the

~ materials placed on record. In course of

Pg

hearing Dr. Sarkar produces certain
departmental files.

Hearing concluded. Order reserved.

hushiram ) . - (Manoranjan Mohanty)
Member(A) * Vice-Chairman



o
-7
oy 0.A. N0.92 of 2007 B
Notes of the Registry Date Order of the Trlbunal />
: « | 31.7.2007 Reply statement is filed by the
29802 e
ol < Respondents. Four weeks fime is granted to
/f\/<)/%é*a&» L é"” - the Applicant to file |reply statement, as
6» | requested.
- Post the matter on 30.08.2007.
Vice-Chairman
/ob/
430.8.2007 Mrs.U.Dutta, learned counsel for the
. | ‘ .Ppplicant  submitted that rejoinder s
Rﬂ?«n‘w(m Mo /jr %T;LG@[ Himost ready and same will ke filed within
e o aweek. Letitbedone. |
| % | Post on 10.9.2007. | k/\/
7957 ‘ |
o I ¢ 10.9.20G7 Post the M.P; along with the O.A.
W, o\ L‘hé before the Division Bencl) . _chairman
\7 QLW,,Q, @_c/ud” @_q:’p )WW‘J—Q
"‘ dot :\_c ¢ Vice-Chairman
| | - __fob/
Bi.
10.9.2007 Dr.J.LSarkar, learned Railway
Standing counsel submitted that though
4 0\&\ A \-watm'-'vl i the matter is connected with O.A
\n’lﬁ—vt \n\, oo meﬂ/g' No.321/2006, he would like to file reply ‘
- ' statement. Let it be done within fwo weeks/
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@ CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH® B
5 Ongmal Apphcatlon No 321 of 2006 & 92/2007
Date of Order : This the 12th Day of October, 2007
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER
1. Sr1 Arun Krishna Goswami
2. -Sn Jvoti Prasad Deori
3. Shri Jiten Saikia
4. Sri Abdur Rashid
5.  Sri Ranjit Kumar Brahma
6. Sri Surya Bhan Pal
7. - SriRanjan Kr. Bayan
8. Sri Ramendra Pal Smgh
9. Sri a. Hakim '
10.  Sri Ikraml Hoque Molhck
11. . Sri Subhamoy Das -
12.  SriS. Purkayastha.
13. Sri Sanjoy Das
14. Sri Akhil Ch. Paul
. 16. , Sripradip Kumar Choudhury
16.  Sri Anirban Ganguly
1"15z o Sn Samir Kumar Sarma "weewee... Applicants

All the apphcants are workmg as Junior Engineer, Grade-l in the office of
the Chief Workshop Manager, Carriage and Wagon workshaop, New
Bongalgaon N.F Railway, Assam.

By Advocate Shri M. Chanda
~V¢r§us'

1. The Union of India,
represented by the General Manager,
N.F.Railway,
Maligaon, Guwahati-781011.

2.  General Manager (P)
N.F.Railway,
Maligaon, Guwahati-781011.

3.  Chief Workshop Engineer,
N.F.Railway,
Mahgaon, Guwahati- 781011

By Drd.L. Sarkar Standing Counsel for Raﬂways
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ORDER

KHUSHIRAM, (MEMBER-A)

Since the issue involved and reliefs sought for in these two Original
Application Nos.321/2006 & 92/2007 are of similar nature, these two cases are
taken up for disposal by this common order. I'
2 ' The Applicants are Junior Engineers in the Scale of pay of Rs. 5500-
9000/-under the Chief of Workshop Manager, Carriage and Wagen V\/’orkshop of
N.f.Railway/ New Bongaigaon; whose mext promotional avenue is Section
Engineer in the scale of Rs. 6500-10500/-. In order to fill up the'36 nos. of
vacancies of Section Engineers a notification was issued on 13.01.|2006 calling
upon 24 Junior Engmeers to-face a written test, whlch was to be held Lm 11.2.2006
and 18.2.2006. The said test was postponed/cance]led on 8 2.2006. Tlxe test was
rescheduled to be held on 19.8.2006 and 26.8.2006T The Apphcants, beurg called

upon, app'eared in the said test. As a result of restructuring (jfor efficient

| I omng of the Workshop) it was decided to merge vanous trades and as a

' '. r&sult only two cadr&s (known as WorLshop cadre ag;d M&P cadre) remamed in
- the ﬁeld. vThe process for selection against those vacancies started with the

) issuance of nouﬁcahon dated 13.01.2006 and some drsaepanaes were detected

in the calculation of the total number of vacancies avarlable as on 0’1 11.2003. In
view of thi drscrepancus the selectlon test (that was held had on 19 08.2006 and
26.08.2006) were cancelled on 20.11.2006. The cancellatron was ‘however, not
intimated to the Applicants. As a result of restructuring, the vaca'n%:ies available
for modified selection were held on 30.11.2006 and 12 pe_rsens / ]unjror Encr'meers
were selected. In the said premxses, the Applicants ﬁled the present O.A.

No 321/2006 under Section 19 of the Administrative Tnbunals Act 1985 and

obtamed an ad-interim order on 22.12.2006. It was noted that after selection of 12

persons there are still 24 vacancies available and therefore, Resp"ondent-; were

e M b b o o
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d_ected not to take any action prejudicial to the Applicants. It is admitted that

the 12 vacancies were filled up by a modified selection under restructuring

¢-'ieme by der -~ rtmente’ ~andidates as well as candidates from the open market.

A No.92/2097 was filed challenging the cancellation order dated 20.11.2006.

The Appiicants have sought a direction to the Respondents to declare the results
of the selection test cancelled vide order dated 20.11.2006 and, therefore,
consider prqmoﬁdn of the Applicants to the post of Sechon Engineer on the basis
of performance in the selection test and to quash the impugned order dated
(04.01.2007 notifying 31 fresh vacancies and also to set aside and quash the
-apugned orcor dated 04122006 as well as order dated 27.12.2006 5o far the
promotion of G.C.Nath & Sri K. Mallick are concemgd (this point, however, was
n.olt pressed by the learned counsel for Applicants during arguments).

gA The Respondents have filed detailed written statement admitting

_the facts on racord regarding holding of selection process and its cancellation and

;éd ]ustll‘yn0 the sel. ion for 12 vacancies against the cédre restructuring to
avoid future complication. The allegation regarding unfair method, arbitrariness
and mala fide were denied. It has been submitted that out of the total number of
vacancies, 80% vacancies of the Section Engineer have to be filled up by
departmental eligible staff from immediate lower grade i.e. Junior Engineer Gr.I
and remaining 20% vacancies are recruited ﬁom the open market by Railway
Recruitment Board. It .wa; also been stated that the selected candidates have
completed training and. they could not have been kept waiting and, accordingly,
have been posted. It has been clarified that the modified selection for the 12
vacancies have been made against the restructuring vacancies which were left

out inadvertently earlier while notifying the vacancies for selection for

departmenta! staff as some of the departmental staff have also éppearedt in the

normal seleciion pracess which had created a peculiar situation resulting in

o IJ/L/
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anomaly. The Respondents had given the tabulation showing the assessment of

' 36 vacandies and the modified new assessment for 24 vacandes after taking into

consideration the reservation for SC and ST etc. as under :- . :

Existing Anticipated
vacancy vacancy

Total

Community

wise break-up

WS cadre 8 19

27

1SC-04

‘Total-27

ST-03

M&P Cadre |6 3

SC-02
ST- Nil
UR- 07
Total-09

Existing Antidpated
vacancy vacancy

Total

Community
wise break-up

WS cadre Nil 19

19

SC-02
ST-01
UR- 16
Total-19

M&P Cadre |2 3

{1 UR-03

SC- 02
ST- Nil

Total-05

They have also tried to explam the difficulties for cancellauon of the selection

' proom It has also been stated that 12 cand1dates selected under modified

.selection would have failed in normal selection’ and this would have created

mﬁpﬁmﬁon The selection for 12 vacancies has not affected the rights of the

Applicants. (This fact also stands proved as the learned counsel for the

Applicants, while arguing the case, did not challenge the selection and nor were

they impleaded as Respondents in these O.As).

3. Heard Mr M.Chanda, learned counsel appearing for the Applicants

and Dr J.L Sarkar, learned Standing counsel for Railways at length and perused

' the materials placed on record.

4 Learned counsel for the Applicants has also cited the decision of

Munna Roy vs. Union of India & Ors., reported in (2000) 9 SCC 283; wherein the

bt o4
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Hon'ble Supreme Court had held that “selection process does not get vitiated \b\

just because that select list contained the name of a candidate who was over

qualified (she was a graduate, as against required minimum qualification of
Matriculation).

Similarly, in the case of Vinod Kumar Sangal vs. Union of India &
Ors., reported in (1995) 4 SCC 246, it was held that separate selection for
vacancies for each year ought to have been made as per the instructions directing
the Department to convene a DPC to consider the Appellant for selection against
the vacandies occurring in the years preceding the last of such years. Prindples
for promotion to Selection Posts is that ‘in a number of cases the meetings of the
DPC are not held annually as required even though there were vacancies
resulting in the bunching of vacancies which in turn enlarged the field of choice
and upset the relative seniority.” However, this decision is not directly applicable
in the instant case. |

He also cited the decision rendered in Union of India & Ors. Vs.
Rajesh P.U. Puthuvalnikathu and another, r ed in (2003) 7 SCC 285; wherein
it was held that "fecruitl'nent process - selection - cancellation of, enbloc,
wherefrom out of the selectees it was possible to weed out the beneficiaries of

irregularities or illegalities, there was no justification to denv appointment to

those selected candidates whose selection was not vitiated in anv manner unless
some mﬁmnty could be found with reference to others.

In another decision rendered in A.P.Public Service Commission vs.
P.Chandra Mouleesware Reddy and others, reported in (2006) 8 SCC 330;
wherein “State Govt., by mistake, directed PSC to send recommendations for
reduced rrumber__of vacandies, it was held that *candidates who had applied in
response to such advertisement and appeared in written test and interview

cannot be made to suffer for the mlstake of the Govt.”

—.
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4 The learned counsel for the Applicants tried to prove the

arbitrariness on the part of the Chief Workshop Manager and other authorities.

However, learned counsel for the Respondents vehemently denied these

allegations and attracted the attention of this Tribunal to the fact the Applicants

have not impleaded the 12 persons selected under the restructuring scheme of

vacancies as Respondents. He also cited Rule 219(g) of IREM, which is

reproduced as under :-

“Selection should be made primarily on the basis of overall merit,
but for the guidance of Selection Board the factors to be taken into

account and their relative weight are laid down below :-
E(NG) 1-69/PM 1-126 dt. 18-9-69

Maximum marks  Qualifying marks

(i) Professional ability . 50 - 30
(ii) Personality, address,
Leadership and academic
Qualification 20 -
(iii) A record of service 15 : . -
(iv) Seniority 15 -
Note (i) The item ‘record of service should also take into

E(NG) 1.72/PM 1/192 dt. 27.6.73
"+ (id)

consideration the performance of the .emplbyee in
essential Training Schools/Institutes apart from the
examining CRs and other relevant records.

Candidates must obtain a minimum of 30 marks in
professional abilitv and 60% marks of the a ggrelgate for
being placed on the panel. Where both written and oral
tests are held for adjudging the professional ability, the
written test should not be of less than 35 marks and the
candidates must secure 60% marks in written test for the
purpose of being called in viva voce test. This prc')cedure
is also applicable for filling up of ‘gene:all posts.
Provided that 60% of the total of the marks prescribed
for written examination and for seniority will also be the
basis for calling candidates for viva voce test indtead of
60% of the marks for the written examination.”

e




On the basis of this selection process the case of the Applicants could be looked
into and in case the Tribunal allows the Application, the process of selection ;/vi.ll
be started from the point where it has been cancelled. On the basis of the
selection records \he ‘submitted that out of the Applicants, who appeared for
written test, 9 have passed and remaining 8 have failed. He apprehended further
litigation from those Applicants who have failed if the selection process is taken
further. |

5. ‘The Respondents also produced the file confaining the note sheet
which resulted in cancellation of the tests held. The relevant portion of the note

sheet dated 17.11.06 as appeared in PP-7 of File No./E/254/51(M)W.S Pt.1 is as

under :

“l. A selection for the posts of SE/WS, both WS cadre and M&P
cadre has been conducted and written test held.

2. In the meantime it has been detected .that at the time of
upgration, some posts i.e. 15 in mumber have been left out
and no taken into consideration.

3. Accordingly, a review has been made and case file processed
for giving effect of restructuring effect against the left out
vacancies.

4. Thus, in view of this the assessment of vacancies for tic
normal selection has been changed.

5. Hence, it is proposed that the above selection may be
cancelled assessing the vacancies a new, after giving el{ect to
the left out restructuring vacancies.

6. May kindly approve.

14K
CPO 33" (Approved) Sd/-
CWE. sd/- 17.11.06
17.11.06 SPO/M”
6. As is apparent from the noting from the concerned file that the

CWE did not apply his mind to the full implication of the proposal presented to
him for approval. The situation noted above, does not make out a case whgre
infirmity is pervasive and widéspread enough to render entire selection prc;cess
illegal and unworkable. Rather, the selection process should be taken to its

finality and those who stand in merit, after following the proper procedure, must

Cemmwe. W e
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% get their due. Obviously the process of selection has to begin from the point

where it has been stopped. .

7. Considering the submissions of the learned counsel of both the
parties, the views of the Apex Court of the country in differenit cases and after

going through the records produced by the Respondents, we are led to conclude

that these Original Applications should be allowed and accordingly we direct the

Respondents to complete the process of selection that was started by them (for

selection as against 24 vacandies) after following the procedure prescribed.
8. The O.A. No. 321/2006 and OANo0.92/2007 are allowed to the
extent indicated.

There will, however, be no order as to costs.

Sd/-
Manoranjan Mohanty
Vice Chairman
Sd/- .
Kushiram

Member(A)
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is categorically submitted that S Kaushik Mallik and S C.C Nath were
not eligibie for pmmonon to the cadre of SE w.e.f §1.11.2003 erefore it
appears that the competent authority deliberatelv  made some
manipilation in the modifisd selacton tegt héld on 30.11.2005 as bacause

service in the cadre of T8-T as om 01.11.2003. Therefore in order to give
them undée a wantage of promoton o the cadre of SE {Workshop)

malafide intention to give, undue advantage of promotion io certain

employees working in the cadre of IF-T on pick and choose bhasis and
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promotion of t'.he applicants to the cadre of SE (Wori’(shop), by wav of

diversion of v vacancies of SE/WS on the metext of testructuring, But .
surprisingly noz;f,. a L;amage is so .1::- it i be done, to the aPPh""-l‘t by

canceling the selection already heid by the mpugned order dated

0.1 1.2006 Without any 'Va}id Teason and on that score a_-]one the impugned -

order dated 20,11 2006 iz liable 4o he set agide “M:i quached.
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Raflway Authorities just to avoid declaration of result of the applicanis as
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manipuiation in the selection held on 15.08.2006 and on 26.06.2006,

therefore there is no justifiable reason for cancellation of selection for

SE/Workshop.
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' M. F. RAILWAY.
" ' ~Office of the
o Y Chief Workslfop Manager
. T N o .. N.F. .Rly, New Bongaigarn.
s, E/M/25° ATE-II/SElection/Pe. Il o Dﬂtcd. _7_?/.01/2&3
= To | ' :
SSEs/MRS, . .7, CLi/Ug, CiS, D33 .
CRS /MG, Wi+ . sy, cRi/ic, ClE,
I TWTS, 115, i1 /G, -
. Lib Sclectien £or the post of SE in scale s. 6500-10500/4.~
g _
Refi- GM/P/MLG' s L/No, E/254/51 (N)N%
- Mritten test inconnection with the sclection of SE in scor

,t3. 6500-10420/- /"° per the programme ‘mentisned belawi- | - ’

- ', . ‘ N3

Lt e e e
1. Written Test - 11-02-2006 b e T ..
2. absente written Test - 13-2-2006
ARY s OFfice/MLG
. ,/

3. Vaenue -

Time = &

drank

S1.W0.

.1'“_ Vi
24 MGy

.stqff work i

the bovu
on the &b~
Mame e

- e s

+ J¥=30 Hrs.

S the post -

]

8
[6g)

Sanecl for UR

CaAre:
oo o ostre 2 posts 20, . 4 R
e 07J pasts 7 2 il
—— — - -— - *
6 2

R 27

“re hcrcby requested to please advisg the follmain:
n rcbdinoss to appedr

nr in the stid 1.

Wou
ng under you %p kecp the mselves 1
et and also apcre and dirgct them tH appe
Acte. » - . )
| Designatisn.: >t 0 - Working under .

JE-I ° SSE/mRS

[}

V\J’/}ﬂfk .C. Da kP T -
’ ot Cethok, -An- SE;E/ PuG
S p.k.~-ﬁ~u1nury, e SSE/CLS/1G
~7 G. Nath, —o= SSE/Was
5. " S. Purk _‘y\.)m( Ay — 40 SSE/CuS/1G
G. "" n.l C.hak raborty, . Sor/PLG
7. NV L woswnmi, A=y -1"- SEE/Cu5
38, " I, H.que Mollick, Al 17 SSE/CUS
7ot Sgre hen aoul, A -1- SCE/ PSS
10." S.r. ~Ano- - . SSE/CLS
LY Re o A ~An- . SSE/CLS/MG
12." AL dnkim, A9 ~An- SSE/CLS
13," Ch. Paulen Polly 0= SSE/CRS /MG

Akh?

Contd... ¢.
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17, . oteine Drosumatary, —ac

3 Bri A senguly, -\l JE/I SSE MELD

~n- SSE/Insp.
2, pe ~do- ' SSE/PLG

17.. " sonlay as, AYD -an- 2=
3. " eeme Srzhes, Al - v ssE/cfs/S
10— SCE/CPS

. ML o peerd, P -ao- ' $SE/ ISP,

Sl "L Taikie, AN-D -10- , GSE/WTS
220 "M Suam vy Doy, -1n- ~1 - .

23, v omd. Ny oal Reshis, A -0 GOE/US
oo Kl ek, —in- ‘ SoB /MG -

I+ ~ny condidate expresses unwillingness tO appear in the <>

sclecti n, written declarction to thot respect may kindly be abhtaiie

cnd  scit to this office before the Adcte to cnable this ~ffice t~

1 N
r‘,‘(-/(- 1 ;' I C,’
( 2. ROY ) . -

HEO (W) /1120
Fr CWIA/HLGE,

N f)'/ o -
MLG- He i= in%orrcﬂ/Zhat Shri 1.C. 2orkio,

e g 2= G/ ' e
1 sf ieP Crlre hes retire? £rm

C’) . ..
PY JE/I, Sericl o,
service w.e. f. 30-11-15.

' . RE

IS\
( R:-ROY )
APO (W) /HEQ
For CWIM/3QS,

NP EIRS

ReSs A‘»-%/
g.Dé;jir\\
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Northeast Frontier Raliway

Office ol the
General Manager (),
IN.F. Railway, Maligaon,
Guwahati - 781 011

No.E/25551QM)W.S Pl Date - §.02.200.
-'—__—_———__—_/
lo,

CWM/NBQ & DBWS
The PSTC/INBQ

The ADME/TDH

Sub : Forming the panels of SEAVS In scale Rs.6500-10,500/- tn \Warisnhup
cadre and M&P cadre of Mechanical department.

The date of selection for forming pancls for SE/WS in Workshop and M&F cadre
in scale R8.6500-10,500/- which was fixed on 11.02.2006 (written) and 18.02.2006
(absentee wnitten) vide this office notification of even number dated 13.01.20006 is hereby
postponed duc to unavoidable circumstances. The next date for the wriften examination
will be intimated soon.

Kindly inferm the cligible candidates accordingly.
This ix for your information please

‘lv,_ .
(N. Misr)
Sr. Personnel Officeo/Nve i
For Genera! Manvger (1)
Copy for information 10 :-

1. CWEMLG
2. Dy.CME/WS
3. APO/NBQS & DBWS

(N. Misru)
Sr. Personnel Oflicer/Aiech
For General NManoeaa (1Y)
T

X.uv_. | F

No ERiIRS4JENISelectioniPt

To,
All SSEs of Mechanical department/NBQS.

Sub : Forming the panels of SE/WS in scale Rs.6500-10,500/- in v/
cadre and M&P cadre of Mechanical depastinant.
Ref : GM(P)/MLG L/No. E/254/51(MYW.S FPild D.yf: & 00000

GM(P)/MLG’s above letter is forwarded ici information i
action. Please refer to this cffice letter of even No. dated 7700007 : o )
sparing of the statf concerned accerdimnciy.
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“ N F. BAILWAY.
‘ Offfce of tho
& CW1/N1QS

No. BM/0ua/ITo T1/Py, 1T Inted: 03-08-200a.

To

PSTC/ND0, $sv/wns, PLG, CLSMG, ¢os,
PGS, CRa/s, win,'INSP, cRg/ne] cPs,
WTS, MS, "wa/Mmnn, W),

Subi- Scleetion for the post of SWWS) in senlc Rs§-6500~10500/-,
Doth for Worltshep aadre and also M&P cadre of Meeh,
Workshop.

fef:- GMPY/MLG's L/No. ®/254/51(M) WS Pt.1 Mted Jul vag, 2006,

Written tost iIn conncetion with the scleetion of SH WS) in senle
e 6500-1050072 w11 bo he1d as per the p rog e nentioned below: -

l. Written oxapinstion - Cn 19-03-2006

3.
4.

' vorking un i.»

Abscntec writton - Jn 26-03..2006

VOn uc

Tinc

Ve,

.test and o
above date.

- (MT's Orftco, Maligaon,

v herebY o mquoe
You to keep th

stad to plense advise the €01l wing -+ Iy
ciiselves fn rondvness to appear fn the - 14T
“ofpare and dircet thon to cppear in the said tost on o

SN. Name Noesfenation Wrkinz ynder
/1. Srf K.C. Mg, - JF/1 SSR/wns
V2, " K.N. Prthak,” -do- -J0-/PLG
30" PXK. choudhury, ~0e -do- /CLS™MG
V4. " G Noth,- -0 ~do</ WRE N
5. " S. Purl:nvnstha, -10- -Jo-/CL&/ 4 < b
G. " AKX Chogrvorty, - -Jo-/PLG
7« " AK..Goowasnd, == -Jo~/C38
8. " I. H. Erque "allick, -io- ~-d~/C538 /
9 " Survibhin Paw, -0 -Jo-/IGS
10. " S.K. Shomn, =i -J-/CLS/MG
1l. ¢ R. deosnn -t '~11()—/CLS/:MG
Cola0 7 AL R - -do-/C38 D
;1. Aluf’iz_ Che Payl, - -Jo-/CR8/MG QZP )(L
! 14, n R.P. ~'ﬂ1hgh.‘ : -] ) PSTC/N:)Q
VAS. ° Selolomeag, . =do- SSE/PLG
16 " S v Mg, - -doe -du- '
17 % AS. onir, - -do- SSEF/CRS/IG
18, " R.K. HIUAn A Y, - - Ju= SSE/cPs
19, 7 J.P. nurg, -Jo- —~Jo-7/ INSP
0. " J. Sikia, -do- - -/ wrs
2l. " Subhzrwv Ing, -do- ~do=
22. ML Abdyl Raghid, - dJo- SST/MS
v23. Srf K. Mal11 g, - =do- = do-/Mws

& - (l;(l'i \54\-/2.

whhe
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. A - Hf the svllabus for the selection of ST W3) are eneloao )
herewfth, « o mnv kind1v be browht to the notice of tho endidntes.

Ir - 7 mandidnte expresses unwillfngness to appear In the above
SsliCtiurt’f’]' i nten d]oclnmtion to that ro SYOCt nav kindly be obpained an.
cent tu thi . "Tieo before the date : 5 it
GMP)/MLG * ¢ 0. e date to cnable this office to indinnt

G =0k
APO( WS) /x33Q
For CWA/N3QS

Copy forwricd to := GM(P)/MLG- Fo 1g informed that Sr1 S.c. Kar,
JE/I, Serial No., 23 of woritshop cadre
has retired from sorvice wooof. 31-03¢0G.

‘N .
(}’(&Iﬁa" ?" z* D(i .

For CWI/NTQS.

..

//
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ANNEXURE -4

Nos thienst Fronticr allway

MEMORANDUM

Fatther to thiv office memorandm No,T3/2.S4/44/P01 (M) datcd 02.08200%, the
folfowing Gusdidides who lve been lelt out earlier are lound suitable in the modtﬂcd
o, _ o ——

selection hield on_30.11.2006 for promotion to the post of SE/WS in scale 1g.6500-

T0,5007- against restructuring w.e " 01.11.2003 in addition to tho stafl alrcady promotcd
carlier agamst restiucturing.

SN | Name Comm | Designation | Trade Place of working
: — Loty — ) -4 —/
Lo Shii NG ,.uk.u CojuR JlJl_ /W5 | Machine NBQS
2. [ Shei b wh.um.\ __ |UR 1 JE1/WS Machine DBWS
(2 [ Shiisd. Prasad SC JEL/WS BSS NBQS
4. ohll_‘B Sonowal ST JE/L/WS BSS DBWS
3. | Shri Rajib Boruh UR JE//WS MW DBWS
6. | i Kaushik Malik_['SC___| JELWS | Mw NBQS -/
7. | .Shri P, Changloy ST WS Welding DBWS
8. | Shei KumudDas | UR | JE/UWS Wagon NBQS
‘ 9. | Shri Bani Fanta Deka | UR IEyws ] Wagon HQ now WSI under
I S S SDGM/MLG
10, § Shri G.C. Nath UR  [JE/WS Wagon NBQSV
J1 | Shri KN Pathak _ [UR___[JE/UWS Cariage | NBQS v
12, Ini 3.N. Chakr: lhmly U 1IEAWS Curriage DBWS
The pancethas been approved by CWE/MLG, /
(J. Rabidas)
Sr. Personnel Officer/Mech
For General Manager (P)
No.E/254/5 1(M) WS Pt December 4, 2006

Copy forwarded for information and necessary action to :-

l FA&CAO/MLG

e

2. CWIYMLG
3, CWM/DBWS & NDBQS
(\/ Dy.CMENDBQS

5. ADME/TDH
6. St.DMEDsIMLDT, SGUJ, NGC & LMG

7. G5/NIFRMU & NFREU

8. APOMNBQS & DBWS
9. Copy for Please.

s

For General Marager ()

P
%"P Voo

N

T

P -
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RAILWAY MAZDOOR UNION &
'REGD No: 425 (ASSAM) - \A'VV\QXW'E

Recognised by the N. F. Railway Admisistration
Affillated to All India Railwaymcnl Federation & Hind Mazdoor Sabha

HBAD OFFICB :- PANDU BRANCH OFFICB ;- NEW BONGAIGAON
) Phone (- 23610 (Central Office) Phone - 2544 (Rly)
Lino... MY Mo Yol DATE,,,,?:?L’,/!’Q
— To
Chiet Workshop Enginecr

M.F. Railway /Maligaon

Sub:- Abnormal delay in publication of result of selection of SE in
Scale of Rs.6500/- —-- 10,090/ from JE-I in workshop cadre,

Ref- 1. GM/P/MLG’s L/No.E/254/51/(M) WS/Pt-Ldtd.26.7.2006
2. CWM/NBQ'sl/No E/M/254/JE-TI/Pt-[.dt.3.8.06,
D/Sir

I an) constrained to bring your notice that the above selection has been held on
19.8.06 at Maligaon vide ref. above. Despite of repeated persuation from this union result
of the above sclecion has mot yet been published which has created widespread resentment
among the stat}.

It is also leami that some direct recruitee SE trom RRB is undergoing nccessary traming and
awaiting for final posting in workshop. Their training is likely to be completed on 2 22
Nowvember ‘(0.

As such , this union urges vour active intervention to publish the result of the subject selection
without further delay

You are also requested not to post any SE( Section Engineer ) recruited directly from RRB betore |
the posting of SE going to be promoted departmentally from JE-I in workshop to avoid dispute in
the matter of seniority and to maintain Industrial peace and harmony.

Yours @u}'
( 1.S.RAHA )
Br. Secretary
NFRMU/NBQ(WS) Branch

Thanking you

Copy to :- .
1. CWM NFP/ANBQ.... For information and neceseary action please.
\2./ GS/NFRMU/PNO.... This is in apropos of our discussion over telcphone on

16.11.06.Your active intervention is solicited in this regard.
2
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, - Office of the
’ General Manager (Personnel)
Noartheast Frontier Railway,
Maligaon, Guwalati - 1§

No.T/254/51(MYWS P November 20, 2006

To.
The CYWMs/NBQS & DBWS
The APOS/NBQs & DRWS

Reg @ Selection for the post of SE-Workshop in scale Rs.6300-10,500/-

The selection for filling up the vacancies in the category of SE/W orkshop in scale
Rs.6500-10,500/-, both for Workshop cadee and MEP cadre, which has been initiated
vide notification No. E/254/S LIMYWS PLL dited E301.2006_ s hereby cancelled,

This issues with the approval of the competent authority,
M/‘ \
(N. Misra)

Sr. Personnel Officer/Mech
For General Manager (P)

Copy to -

. UWE

2. CPO/A

3 Dy.CPO/MHQ S
4. Dy.CME/WS

<. cns/,\“:,u;g& N FRZ Mo

(N. Misra)
St. Personnel Officar/Mech
For Geneval Manager (P)
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{f' 12,2006 Present: The Hon'ble Stud K.V.Sactndanandan

I _‘—-—""-’-‘ 1 . e * H
S _ \ { Vice~Chairman.

{
'\‘.l ! 'I‘hc,Apnl'lr:.mt's are working as Junior
i £bgineer Grade -1 in the office of the Chief
1 Workshop Mansger, Carriepe & Wagon
Workshop, New Bongaigson. Their next
’ TN N promot'lon is to the post of Section

—
=3

o Engmeer (Workshop) in the pay scale of |
' o ' Rs.G,BOO 10.600/-. Originally 2 writien g
test was conducted by thn Respondents on

19.8.2008 &nd 26.8.2006 s  per

Annexurs-3 in which all the 17 Applicants

R s N S

appeared. According 1o the Applicants,
against the 36 vacancies vide Anneuxre -4

e
c/o}/” \ order dated 4.12.2006, 12 persons have

y y\'ﬁ | \ already been promoted to the post of

Section Engineer who wore left out earlier

and were selected through a modified
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22.12.20006  solection held on 30.12.2006. Mr.M. Chanda @Q

Q! Ar-0b

cs0e oua O

1,2 ,'Lo(’
'Ll //? oo

ﬂ‘g - \'» ok

h

o Attt

Lot et

i /ob/

learned counsel {or the Applicants submits
ihat aven though 12 posts have been fitled
up there ara still 24 posts vacant. The
Applicants mode representation through
the Un"ién but yielded ne response. Six
months tima hes alroady elapsed but the
results of the selection test has not been
published as yet which has caused
prejudice to the Applicants.

. Heard Mr.M.Chanda, learned counsel
for the Applicantz. He submitted that his
specific Instructior. is< that wrilten lest,
already conductgd, in which the Applicant
appeared is likely to be cancelled by the
Resmndents in which case the Applicants
will be put to grestest hardship 8s because
they had f;uf very hard work in appearing
DrJ.L.Sarkar.

Standing counsel for the Railways requests

in the Said examingtion.

for time 1o obtain instruction in the metter.
Let it be done.

Post‘ the mstler on 9.2.2007. By way
of interim order it is clarified that no
action prejudicigl 1o the interest of the

taken by the
Respondents till the next date.

Applicants will  be
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Manik Chanda ® : 2522998
Advocate -~ Bye Lane - 7 AN
Gauhati High Court Lachit Nagar

Guwahati - 781 007

Ref. No........... Datezgﬁ”[ﬂm ...........

To.
The Generat Matiever (1%
MN.E. Railwayv,
Maiivaon, Guwahati- 11.

Sub: - Intimation regarding interioy order dated 22.12.2006 passed in O.A.
WNo. 321/ 08 iSre A & Sosa ani and othee, < s (80 Tand otleees )
pazzed by the Hon'ble Central Administrative Tribural Guwahad
Perch, Guwahati.

Mv Clients: - 1. 501 Arun Krishna Goswami.
2. Sri Jyoti Prasad Deori.

. Shri Jiten Satkia.

. Sri Abdur Rashid.

. Gri Fanjit Kr. Rarualy.

. %11 Surva Bhan Pal.

Sti Fanjar Y. favan.

8. Sri Famendra Pal Singh.

.Sn A Halom

10. Sri B\ram] Hogue Moliick

11. Sei Subhamay Das.

12.5ri H Turkavastha.

13. Sri Samjuy Das.

14, Sri Asnid Ch Pad

15. S Arun Knishna Paul.

16. Sri Anirban Ganguly.

17. Sti Samir Kumar Sarma.

fon &v ALl are working as junior tngineer, Grade-l. in the oftice of the
M Chiel Workshop Manager. Cacrioge and Wagon Workshop, New

Rongaigaon, N.F. Raiiway. Assam.

(D1 S Y )

R RS

O

Sir.
I like to inform vou that being highly aggrieved due to non devlaration of

the results of the selection test held on {9.08.2006 and on 26.08.2006 for {illing up
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Man}i’( Chanda ® : 2522998

Advocate “Bye Lane - 7

Gauhati High Court Lachit Nagar
Guwahati - 781 007

to

Varanoes i e cadte of Secbon Dnggneer GVS and s on the apprehension of
canceiiation f aelEtion el amy above naimed clients have approached the
Lamed CAT Gauwabhats Eench i‘»j.' ﬁlmg an {tremmal A;.-,pilr.m(:n ander Section 19
of the Admmanistians ¢ Trilbunel Ac, 1935 The said Cingginal Apphication bas beers
recisiered ac ) A Tua B2ET 000, WINCH CaMie ufr 161 COMmaeTalion 17 adnnission
bevare the Sameld TAT e D02 200G sad the deacied Tiiboval after heariny the

F it was pleased to pass he roffowing inteno sraer

BT

Tt e matiba e G207 R way of inarim arders 3t zs Jdaasficd
tue e acten prejudiddal e e interest of the applicants wiu be

takon OV the reanonaonte et the meve e,

In view of the atorecant intecim oraer passed b the fearned Tribunal |do
hereby coguest vau not 1o Lake anv actiop prejudicial to the intarest of mv abave
Natied vheni: ead albo vecugst veu te kindhe copply wiih the order of the
o D o e Lot ar e ke cnder aatedt D ED 200 G enciosad

Betowtdn ter vens ooadh icroree ind necessoe soten thereof

Eacin - C.::Av. of the orday doted 22 12 2008

Q« \onlie

AEATSRR CHARDA)
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(Through Proper Channeld)

S - Submussion of the intersm order dated 221, 13 e passed m CLA, No,
32

(K3

1S 2o \“n ALR Goswani mul others -V S- Ut J.4 and (')Liu-rs.) pd&:‘-l‘:ﬂ b\'
ihe Hon oio i eniral Adommnictrative Tribunat G ahati Rench, Guwahat

....... na

1w v ihe honour o indvrm vy ou that beinyg highiy aggries ed duce to
non duedarabion of the restdis of the seieciion test heid on 12.08.2000 and on
26,08 Za for fine up vacancies in the cadre of Section Engineer (WS) and also
21 ? . 's ! . . . LA § 1 1 1
un wmoe l::.‘} l\,iunvu 0 .U]\\l.d.l.'l'& Ol STl Wi, o thdv e 1:..?i'\)ilkll’~.’\l the

fearned CAT, Gunvabait Benin aiong with io others by ling an Criginal

. . . . . . . , S . .

Anpifoaiion urdor Sociion PG it doimyinicirabiva Tritnnal Act 1G85 Tho cai

ADPHAIENN U Lon rvo Aanmunieiranyoe ltrinnanal AU DVED. 102 Sl

N 1A 1- ! 1 U | Sy AT A I‘\f\ 1

LTINS :‘.:J'".l'\ AUULL LA DO LRl 4b skl aNe, Do) ‘J‘J “\’{UL e ui.’
- 3

. 1
mlerim order;-

“Post the matter on $.2.2007, By wayv of uilerim order it 15 arified

that no achion prejudicial to the interest of the applicants will be

abeit 0 the respondents Wil the neat daie ™
tn view of We ateresaid interin order passed vy e learned Tribunal, 1do

heretw reauesi vou nol o fabe any action

1
Ve [ A < BT

wenudicdal to the interest of the
undersigned and also request vou to kindlv comply wilh the order of the
Hom'ble Tribuimad, A Copy o the interim order dateq 22.12.2006 15 enclosed
herewith for vowr ready reterence,

T W ¥ V3

Enclo- Cops of the order dadea 22.12.20006.
Yours tatthiuiiv

'..)d'[e:-" 2? ,2 - Q—” " .

juuor Engineer, Grade-1,
QO/o- Chief Workshop Manager.
w}, , Carriave amd Wagon Workshop,

New Rangaigaon, N.F. Raibwvay,.

s

~



e Office ol the
L S Ceneral Manager (Pc:snnncl)
: ) NI Rm!wn) Malignon,

Cuwahati =781 011

NOTIFICATION

NSNS Pl o Date s 4012007 .

I'he CWM/NBQS :
The CWM/DBWS
The ISTCANBOQ
The ADME/TDIH
ml) -Formingthe panel or SEAVS in scale Re.650010, 500/ in Workshop , *’L'
cadre and ML cadre ul Mechanical dcp.lrlmcn( '

Uhas bevi decided to hold a selection forming penels for SEAWS in W Y orkshop

cadve and in ME&EP cades in scals Rs.¢S00- 10,5007 of Mech: mea] depatment. The break-

up of the posts we us undar I
SN Cadee T i far ] UR ___[sC T Tsi o

1 W mkslmp cadre 125 nstsm_w] 19 A5

2, .\l &P e ’.;) po! s .__A___m__i)_!____ Nil

The date o0 selection e schivdoied 1o be hold avunder ;-

\\’riu:u tost: 03.02.2¢007 : ' . ' :
Absentee vrilten test - 10.02.2007
1

cnue - CMIs oftice, u..\hb.wn
Tune:- At ﬂ‘) 30 hrs.

Therefore the foltowing JIT in scale Rs. $500-9000/- as a\/.ul:\blu may be advised
to keep themselves in readiness and al: so direet them to appear in the said seledtion on the

fabove dite. Their ey e nol worder of seaiority, 5« o
F For Workshop cadre Y]
! .
SN IName ~iComm, %chiml. and]
I {stn, J 2
B L S :
’
. 1 Shiol Koy . UR JETDBWS, e T gy
3 ‘ ’ ' SN
’ ? an UL Cliosdinay UR JETNBQS -
. X Shu 8B Vadn (HH HIEDBWS L ’*E'
i N N RS TR UL LLDBWS . i
a .
A N
4 o * e
.“ N - siomsie o




TR e b iR N

S A Clhdnhony IR JINBOS

S M i UR . JEUHBWS i
50 Sho A Ghoacanm UR JE/UNBGS o
v 3 B sathick UR JE/INDBQS

. Ve RN .
‘ tn
e - s . : . (.‘l
S IR DR TR i JAARB O ’ w
’ Od

HE I T UR JEANBOS » : \ '
Y Bh A T IR TEAND “K

RS PR RT | LR JEUM

: RTT R I T [ IS
P bl L Bty St JE/IINBQS
s Shoy o b LIl .“l/l/l”“".‘.t
Lo D Gl as UR JLA/DBWS
[ Shed b Doalona ”“ JIUIIDIIWIS
20 Sl Dhameaa Gopol UR JE/UDDWS
! Shae b Ntaloando UIL Jl.'JUUU\VS P
220 S Prabal Fr SSmnah UR TN DWW . o
U e b U bbby LU 1D OR P4 BT AR UARN : ' X
Y Rhe Padal Doty R T DI

[ P S IS ol JIVDBWS
G e Poadip Ol Dol wr L DIWA
S Olae 3 Naadhowa ST JEN/DDWS |
A Sy et Foo Tl vl oy TN ”U”“l\\vn
P90 Sk Saojoy b NI TFAINDOAR
R Sl Paadiny s DU Jl:J’JI,DD\Vb
LA ITRE D N e B
32 Sl Prabin Sonoea) ST UEATTRWS
S L A e ST . JEIDBWS
N T R T A TR at BN | 1T S 131V

36 . SRR Y /K.(Hd:\\:‘d«b, ur_ -aa/' ,Nfbﬁ'
e . Zhere s ,.\.;l..d.' 1bauat, Sy 3;_:_/, |D>ws

P NG Cadee

ot Ve ’ [T e T e
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1 ‘.‘f-hn D Muditben SUTTTTIRIONWS '
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O O M HITHIT i Skt -
.:.'!.x.:l HE LA PRI M
HEHIRURRN i )} EEA BN TR
: ot it TR

ot el JED RS

o AL DN

: Coeoved it i endhe Tl e g e G e the
SO Cho e s b opethoowritton et taw oo P Ak aoveted

for o pe t e Gy e e ordor awalb b ot et o e i contiined

T Y e 1989),

D G o il b stiaved Lo appsar in the abeenter it s et dus o
eivhie o coned Beomedienl et frome Radwae: Doctors, qop-stnation” Lt
o e Cee e ol it te s aclninestrative fatloes to relizve tae candidates for the
eieotien T penons i sttt asdding ceramony o shinila fupctions over whidh
e et b e e centret vt b entstaaned e g provisi o para - 225 ol
S T PRI TR P IR

e et ot o should onsuee tha Auttoe ads . odovpared and

docted o cae Gicsoleonen onthe dite mmentioned oy

o et

e ot s vontraliine office should adse s e U 5OUET candidates
ronid e oo fquate prespromotioial training for appearing s seloction,

P sciive Warkshop In chirees are requested 1o kindiv send the ACRs of the
cligihle st as listed oul above pertainig to theic Waorkshep for Lt three years to

e 1M Lo OME Pmmedinfelv,

.

W

“/(\“(\

> A\

abidas)

Cr Persorasl Cilicar/Mech
Ceeon st Y ey ()

creihent and oove Ly aohon e -

WL LG

2Dy OMEAYS

) Copy to- I3t CREEMLG - for infomation and voves ey action, He s
Saeetehto e ad obtun ACRs o the abeve o ned saedidates o et

e M adn e e so that selection cu be fins et /

For Genoral Planager ()
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Sytiabus for SE (Mechanical) Workshop Selection

Comsnon for Wi & ME&P Cadre:

1. Mathenatics: Aica Yolume, Percentage, LEquations and Mensuration.

2. Geaneral Sciencee Dctic sona- Heat, Energy, Work & Electricity and its relation 10
Railt. v System of Working.

3. Raibwey Woerking PCO-Pianning, Progress & Inspection its function, Man Power
Plannie, Work Orders- Repair & Manufacturing Procedure,
Co.tin . Material Assessment, Material Management System.

G lnoentint Chitrevcian pattern Incentive-m Railways & Function, Time
stia B Card, Route Card, Merits & Demerits of Incentjve

SR b 3

T e o st of Stock and Non stocek items, Preparation of ©

Stectano Applicaiion, Local Purchase, EAR, Condemnation
Prove o Rolling Stock/ Machines.

R NI T TR, e itales, Pass Rules, D&AR Rules, Factory Act, HOER,
Conauc. of Enquiry.

7. Pajbhasha (Hiar): Optional guestion upto 10% marks.

Woin Cadee:

Fo Layout of Shop and its Activities.

2. Repair Procedi: o of Coachi-Body, Under frame, and Trolley during POH in shop.

3o Pndeliame snd Golley Sateritens of Coach, Roller Bearing « nd Air brake
Ndintenasios Procedure,

= Painung sehediele Sereen Prniing, Celour Scheme.

S badest Aleration and Modin caiony .

&7 Wamoen Maniter Lnce, Maiseanee of Draw Gear, Types of diflerent Trolleys and their
Ao Procedis s dotaiis, :

7o sRetel Dragrams of Safeiv iiems, Detinition on Tits, Tolerances, Clearances, 1S &

1SOVIRS Spoaitivation, M. acturing Limits ete. Standard of Engineering Drawing
and needs of Meterial Specifications.

. Welding of Siinilar and Dis-similar Metals, Types of Welding, Pre-requisites of
Welding,

9. Deilntion & Procedure for < uirosion Repair in Condemn- body, Underframe, Trough) )
Fleor cte. :

o Heat treatment 7 Springs o oad testing. Definitions- Annealing Normalizing Case

Slandening, Dueeninne, Matlon ov
T D v e Fure s Dt e . .
CeoPreceauretor condemnatico oo rolling stock.
v
'\ - ~

-,
s

L

TN

[ "i,( ".

i faia, .
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/
- Sylinbus fov Sy (Mecha
Common for WS & M&P Cadre
. A nihiemalics: Arca, Voluing, pereentage,
5 Generad Seienct: Delinitions- Heat.
Pailvvay Dy of Working.

PC,O P‘l(‘l‘hlh" Progress &

Raihvay \Working:
work Orders-

L)

Planning.
Costiny,
(“lhm"rz:"-"z::.
Studyy

\i\

S incenuyd

Soherad

3. Stere Proguren.cit O Stock and Non stock items, Preparation of, 20
f';wc“:..gz Loniication, Local Purchase, EARY C6?|demnat_1_6;rqlf
Process o4 Roting Stock/ Machines.

4 Eglabiishment Leave Rules, 7ass Rules, D&AR Rules, Factory Act, H
Conduct of | nquiry. A
Opticni! question uplo 10% marks.

7. Rajbhasha (Hindi):

At Cadee

L retaila ol Mnchines & their Opet

Encrgy. work &

Repair
tenial Asscssmcnt Ma
1 pattern lnccntxvc-

“wrd, Route Card, M

-ation wise use, High

Equanons and Mensuration.

Inspection | its {

At

productive Muclinea aml

Electricity.and its relanon 'to”

unction, Man Power
& Manufacturing Procedug:, .
terial Management Systen)...

n Railways & Function, Tm}e
erits & Dcments of Incentl' e

OER,

wpeln

“ l\‘)‘\”(l\l
2ov Lovpatadingd,, NIRRT IEN el e O ‘\l\\l\\l \l(\l\ll\[' OFM&l .
3. Details about varous type ol Louls used 1 vml mh'lup and its Process of ~. ;
P caetanssivieid Toh N'“ HORY - z'éf'éfﬁ '. el m i
A4 Stand: wrd Life of Muchiie, frevelinive schcdule ot M"hﬂpnm\ne n('Mnchme undér e _{fs;!m; :
AWatianty o Skt Vnnrants % . ‘l
i Pyerails aboni 1 ubricant that used tor variout MHONHM. B

NI nr%mca “AMCs, ORMs, Trouble Shootmg o

: W

Lireak doval Nalitchones

{onprens
{Pacuticn, i

I Hydluull\,.

Sated, ol

clectrical power i
11‘\“‘1 uads Lol [ARYES TRt

Coee Shention,

el

1oProi ~ctive alds, P

aantennnen s RB
achinety.Dos & v
. Jin

{U. I rey naraiiull ul lll\.llx\.i;\\ J\I.Jll.ll At for o

. -" ‘\|\_ 7

Ceatan sy AT

- e La=td .
rirT Al ':,;s\ﬂ"\tl !

v

eai el Jeset FONTOR (‘trcnm
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at Para 224 of IREM/V6i-I (Rev. edition 1589).
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- In terms of GM/M/NLG'S office order 1ssued under endozsementNo E/254/5 I(M) WS PtIdt."fffi"ﬁg’iﬁa are
found suitable for promoticn to the post of SE/WS in scalé Rs. 6500 = 10500/‘ vids GM/P/MLG:
. mumber dt .04. 12.20C6 are hereby promoted to the post of-SE/WS agamst rwtmctmmg vmcxs w. . £ Ol 11.2(!)3 and
" posted in the same shop where they are presently Workmg . -

M“‘“" .y -

v

e <4 ..'.‘--'4.

/
."—'
.

‘-?r

S memorandum of evetrar.

. ?,..‘_.1 5 d B

Design.

Trade

bate of

effect

T : ¢
- - ~' i
Ve S - .

i EX.JE-I

01.11.03

T anmal

Rs.*7300/- -
Rs 7500/-0n 01.11 04

: (annual mcremem)

Rs 7700/-0:101 11.05

S - SL.Prasad (SO

SE/B/Smith

-26.12.06

xncmmexiﬂ ’
Rs: 7700/ - - -

S Kaushik Mallick (S

1 Mill wright

SE/MWS

| 05.06.04

 Rs:-6500/- - - .-

. S’ Kuwmud Das . -do- | YWacon SSE/WRS | SE'W. agon |01.i1.03 | Rs. 7100/
Sr KN.Pathak | -do- Camiage . | SSE/PLG * | SE/Carr. | 01.11.03 |'Rs. 7100/- -
} Si_G.C.Nath | -do- |Waszen | SSEZWRS | -SEWagen | 26.12.06 | Rs. 6500/

the lower g.rade thhm one ;Aondl.

This tssues with tl:e

" NoEAT2833/PLXI

-

spproval of the competent authority.

wir pay fixed in the higher grade from the datz o

(R.Roy)
APCY

“For CWALNEQS
Dated-27.12.2C06

of néxt increment in

L S

.
ATt 3= ame—e-
- e Pagrel >y



. . . . e E—;, L !‘;.l: {_';.; “"";&‘é’;-

\

-:ié : k hd bl wj::-y\‘! ' :.« .. . _4- ..}..‘_’ - :
forwar for mfonna tion andn nec-maw actmn to - (1) GM/P’MLG B L el

‘
J.- ‘. . L .

2 gt LIPS (”)DyC\{E/NBQSn“

QQJ)WNBQS k,:“.?_;__..-;._-_. L

C)) AWLLAPE/NBQS ,
"(31WAO/NBQS I
> - , . (€) SSE/WRS ° ;.;,:g;;":‘ o
o .4 m SSEMVS --,‘b, R -g o

ot ¥ . ‘-»."......,.s_—A 7
o

.,.
s
.
.

‘::‘ ‘. ‘133:\ :‘ =~ 4.. ‘..}:1 Jj '-‘\,- (. ;’,
= \"‘?@‘_j s o~ *3 - . S . . (S) SSE/PLG -w S :.. -
R A S (9 SSE/WRS = ¢ iR :
: - (10) ¢ Othme oﬁloe P TR -
- B - i

U anEsn
B (1")P/Cas...f;' S

S -(13)Staﬂ'concemed A K :
- Iz, P )kuamvv.?"“; ‘l" '_4' _.; . T_":-_'..':'.:_' e .A . LT
STt R R et SRR R T v
R > " '.“t'.' .t ' -
T e = . & Upoerpisy- - ) )
3. : s
N

. &'& - e
. 3




R

S T

Northeast Fronticr Rathway W?CU KE" 'L
//.

.

MEMORANDIUM

The competent zuthority has accorded his approval fowands meper of vanous
i2s of Techmeal supervisors of this Railway in to two distinet trades as under -
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ehiop cadre (comprsing, trdes ol

1. Carriape
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v Boiler
v, Painting
Vi Black-smith
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; n(l llop/l\h\l’ cadro (comprising (rades oi)

Lo Machine
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For Cieneral Manager (1)
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3 CWE, CPO/AMLG
1. Dy.CPOAR, CWMNBOS & DB
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U{> St. Personnel OtliceriNech
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24 San Suryanbhan ;.3 LR SE.ESS Wagon 10167 o 285 011103 .
5 Sani S.K Sharma L3 LEVIBGS Camage  27.1268 O 0383 01.11.03
2t Sari R. Bayan L= JEUNEQS Camiage 01097t (0338 01.11.03 v
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WAUNBCS & CEW/S

APOs/NSQS & CEWS
 GIUNFRMU & GSMNFREV

oactor -
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3. Contempt soetitl o WO

4. adoview Application No. /

Appiecant(S ) A.V. éow&m\la Union of Incia & iTs

Aadvacate for tho :'\ppli_car.t(S) M. o ey _—

S . N CUN e

~ivoraty for tho Rospondsnt(S) ﬂ\)/ Cornradd

[ 2

Tt T ° - - e ba N "..:' hE 3
LLtes, 'uf the Registyy date Urelor 0fF nhe Trieunasc

" . 22.1.2007 | This Tribunal had passed an interim

order in O.A. No.321/2006 on 22.12.2006

e

wherein it was made clear that all the 17

LY

Lt

Applicants, wearking as Junior Engincer,
- appeared in the writien test heid on
19.8.2006 and 26.8.200¢ for promotion ta
the post of Section Engineer (Worksnap) in
| _t'it'newpoy scale of Rsf6,500/- to 10,500/-.
/__.(\f;‘a\'we ]‘.:A “ w 1 Against altogether 36 vacancies 12 persons
,/IS;} 7 %9’/\\ . éhm.-e' already been éromo?ed selected
% as ) 'ﬂxi‘b'ugh a modified selection test but still
\‘;.), ﬁ‘g/ 24 vacancies are still there. After
A )
\_f”,/ . . considering aoll the aspects this aspects this
1Tx‘il;uun(.:l passed the following order:-

"By way of interim order it is clarified
that no action prejudicial to the
’ interest of the Applicants will be

' Coe " taken by the Redpondents till the next
' date.”

Cantd P/?

IRl . -
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Now, tnhe Appiicanis nave come with
fius iisc. Peliion prayiny for stay of
¢pecation ot 1he impugned ner fication cated
4.1.2007 whereby a ivesh exammo‘ric-n is
propased to hoid on 3.2.2607 and 10.2.2007
for promotion to the post of Section
Engineer (Workshup) n which except one ali
the 14 Applicant are aiso caiied to appear.

He&*d Mr.N..Chanda, lewned counsel
for the Appiicants. Dr.J L Sarxar, iearned
'n-‘«:ilwuyl Standing coeunsei scorittea Tnat no
ccticn causing prejudice 1o the Apsiicant has
vevn initioted. Cn ihe ciher nand, ihe
notification may be 1o The persons whe
.-ui_g‘in' NOY have  passed o tHe eer.er
exanminabion aicng with ;)iiner‘ tresn henas.
Counsel for the Appiicants rcbmitted that
Appucants’ grievance ax nal e resul o
tarner  exarmincltion heid Lod not Leen
rubiished as yet, which has ceosed prejudice
ta them.

Censidering these aspects this court
madge it ciear ’fhuf earier order dafed
22.1¢.2006 passed in- (.A.32172006 wii
Aroiect the inderest ¢ i1he Appucunts.
However, The Respondenis are directed to
Lebiieh The resuil of the examinaticn heid
cariper well bci'w‘e.‘ii»c Cainaiien as per
notiticalion dated 4.1.2007. If not, the
seiection will not Le held on the fixed dates
as notified by the aforesaid fotitication.

M.Pe is Ccloused,

s¢/ VICL QLAIRRM



N.F. Railway

'Q< e ~. C ‘. N
S /f\o.\. - o ENy,
lqd s \ ’c\\
"']’.‘;: " . . i. ‘.1"",
No. 1/MA2S4fofliced/pt. 11 - 4

'I.(D, 3 .~
General Manager (),
N Rahway, Malipaon,

(I'or personal attention ol'Al’() (M) MLG)

Wz\
Fhosree- 19

OfTice of the
Chief Workshop Manager
N.F. Railway, New Bongaigaon.

Dated:- 28-03-2007.
&’;""’——-—_"—_)‘

subi- Sclection for the post of SE(WS) in scale Rs.6500 ~ 10500/ both for
~ workshop cadre and also M&P cadre of Mech. Workshop. '

Reli- Yours [/No. /254/51(M) WS Pl dated 20 uly/ 20006.

[t is understood that sclection for SE in scale Rs.6500-10500/- for which written testwas
held on 19.08.2006 has been canceled vide your letter no. E/254/51(M) WS Pi-1 dated
20.11.2006. But this office has not received the copy of the above letter.

You are therefore hereby requested to send a copy of the same please.

(Rﬂ» 28 3.0
(R.ROY)
APO(W)/NB
For EX7RA) b otk

Assistgnt Personnail Officar

W Xy dmbifa
N.F Raiiway/New dongakyao;,
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INISTRATIVE TRIBUNAL GUWAHAT

INTHE CENTRAL AD I

1

BENCH, GUWAHATI

O.A. NO.92/200. 7

Shri A K. Goswami & ORS
-VS-
U.O.L & Others

Sy parcd

Written statement on behalf of the respondentS. |

ThatrespondentMOST RESPECITIVELY SHEWITH:
(i) Thatthe respondents have gone through the O.A. and understood the contents thereof
(it) Thatin reply to the statements made in para 4.1 that the applicants are presently working
as Junior Engineer Gr.l in scale Rs.5500-9000/- in C&W Workshop, New Bongaigaon. Interms of
avenue of promotion, their next promotion is to the post of Section Engineerin scale Rs.6500- -2

10,5007~ Railway Board have classified the post of Section Engineer in scale Rs.6500-1 0,500/-as

Tertet ==

&

TR Gk .

Phe s@npon dank

D T SN\‘_U”\

Flad h'&

“Selection Post" and accordingly the post of Section Engineeris required to befilled by positive act

of selection. The post of Section Engineer / workshop is a safety category supervisory post and

very important foreffectivé maintainance qf coaches/ wagons wih direct bearing on the safety and

puncuality of train operation.

(ii)  Thatin reply to the statements made in para 4.3 initially after merger of trades for filling up

of vacancies iri the cadres of Section Engineer (Workshop) and Section Engineer (M & P) in scale

Rs.6500-10,500/- a notification for 27 posts in Workshop cadre and 09 posts inM &P cadre vide
war issued

No. E/254/51 (M)W.S. Pt. | dated 13-01 -2006 But, the above selection was postponed as it has

been decided to make a review of the impact of the merger of trades and its efficiency in the

fuyhctionﬂng of workshops.

(iv)  Thatinreply to the statements made in para 4.4 subsequently it has been decided to make

areview of the recently done merger of the trades and its efficacy and impact on the functioning of
the Workshops, the above selection was kept in abeyance. It may not be outtof place to mention
here that hitherto, in the Mechanical (C&W) Workshops, the seniority, selections etc. were used to

be done separately trade wise only. He cannot be given promotion against a post vacantin any

o~ "“"\ bl
. -

T,
.
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S Q. Rm’\\som\é% .
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(2)

other trade even if he is senior in overall consideration. Subsequently, it has been decided to
merge the different trades into two broad groups i.e. workshop cadre and M & P cadre. Previously,
a supervisor say in a particular trade has to wait for his promotion tilla vacancy is caused, even if

heis initially pretty senior while a much junior person initially, may get promotion earlier because of

(';fg;.;- L

C

}fm/t/m&g

<

READ

£hade
the positiin of his own trades. After consulting the recognized  * unions, the various trades have -

been merged in to two distinct trades i.e. WS cadre and M & P cadre. Thereafter, for selectionthe

said notification was issued. But, as it has been decided to review the impact of the trades merger, -

the said selection was keptin abeyance.

(v) . Thatinreply to the statements made in para 4.6 subsequently for holding the selection,

notification was issued on 13-01-06 fixing the date of written examination has been held. But,
immediately after that, it has been detected that at the time of restructing of cadre in terms of
Board's letter No. PC/111/2003 / CRC /6 dated 09-10-03 & 06-01-04 w.e.f. 01-11-2003, a number
of vacancies were left out and taken into consideration in advertantly for promotion of staff against
restructing vacancies because of clerical error. When this came to notice, immediately the selection
had to be cancelled on 20-11-06. For this error the responsible official has been takep up. The
selection had to be céncelled since the promotion against restructing, was done on the basis of
modified selection and the normal selection is to be done by positive act of selection by holding
written examination. Had the selection not been cancelled a lot of complicacy would have arisen
regarding seniority position etc. As such, the normal selection was cancelled and the modified
selection against the left out vacancies which were avéi|ab|e consequent on restructing was done
as per seniority.

(vij  Thatinreply to the statements made in para 4.7 modified selection against the left out
vacancies against the cadre restructing had to be held first by cancelling the normal selection to

avoid{uture complications and there is nothing arbitrary, unfair and melafide in it

(vi)  Thatinreply to the statements made in para 4.8 in terms of extant instructions of Railway
Board, in the cadre of Section Engineer, 80% of the vacancies are filled up through départmental
promotion from the eligible staff from immediate lower grade i.e. Junior Engineer Gr. | and remaining
20% vacancies are recruited from the open market by Raitway Recruitment Board. The open market
candidates after their empanelment are subjected to requisite initial training, and on their successfu]
completion of training, are posted. Since they have laready completed their training, they cannot
be kept waiting and as such they have been posted.

(vii)  Thatinreply to' the statements made in para 4.9 as has been already mentioned, the
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resulting in anomaly.

(x)~ Thatinreply to the statements made in para 4.13 the selection is question has already
been cancelled and 20-11-2006.

(x)  Thatinreply to the statements made in para4.10 and 4.11 it is stated that the earlier
selection was cancelled by letter dated 20/11/2006 for administrative error as explianed in the
preceeding paragraphs. Itis denied that the cancellation is an after thought and well planned
action as alleged. The ground for cancellation has been disclosed in the preceeding paragraphs
i.e. forwrong calculation of vacancies.

(x)  Thatinreplytothe statements madein para4.12,4.13 respondents denies the comectness
of the statements and the allegations made in the petition. It is stated that Railway Board under
takes periodical review of cadres and up grades some post in the cadre and such up gradation
benifits are given with retrospective effects as mentioned in the scheme with transperancy. This is
done looking to the welfare needs of the senior persons in the cadre. Under such restructuring
said twelve employees were given promotion under restructuring up gradation. The allegation of
manipulation is denies and the applicants be put strict proof of the same. The allegation of malafide
is also unfounded and not supported by facts. Persons named in the said paragraphs has been

promoted as they were eligible. Applicants ina camouflaged manner has brought some baseless

allegations and have never represented pointing any irregularity to the authorities and they know

that there is no case against the employees named in these paragraphs and as such has not
implededtheminthe OA.

(xii) Thatin reply tothe statements made in para 4,14 and 4.15 respondents states

that the earlier selection was cancelled by letter dated 20/11/2006 for administrative
error as explaind in the preceeding paragraphs. Itis denied that the cancellation is
an after thought and well planed action as alleged. The ground for cancellation has
been disclosed in the preeeding paragraphs i.e. for wrong calculation of vaccancies.
(xiii) That in reply té para 4.16 the respondents denies the allegations that the
cancellation of the selection made after passing of the interim order by the Hon’ ble
Tribunal on 22/12/06 in OA No. 321/06. The factual position is that the selection was

. cancelled on 20/01/06 and the interim order was passed on 22/2j06 because fact of

cancellation could not be placed before the Hon'ble Tribunal

_(xiv) Thatin reply tothe statements made in para 4.17 itis stated the applicants have



made vague allegation of large scale imregularities and manipulation without pointing

out anything in the matter.

In fact there has been administrative error in accessing the vacancies and the }

allegation of irregularity and manipulations is denied.

{xv) That in reply to the statements made in para 4.18, 4.19 and 4.20 the
respondents reiterated the statements made in the preceding paragraphs and say
that cancellation of the selection by letter dated 20/11/06 for bonafide administrative
error. .

(xvi) That ih reply to statements in para 4.21 respondents have no objection if the
present O.A is heard along with the OA No.321/06.

That as already explained above it is a case of assessment of wrong vacancy
which is an administrative error. Necessary administrative action against the officer
concerned have also been initiated. Factual position is that the number of vacancies
(existing participated) should be 24 while was wrongly takén as 36. Reservation for
SC & ST also varied according to the number of vacancies assessed.

Two tabulation showing wrong assessment of 36 and current assessment of

24 vacancies are appended below:-

Existing vacancy Anticipated Total Community wise
vacancy break-up
SC- 4
WS cadre 8 19 27 ST- 03

’ UR- 20
Total~27
SC- 02
ST- Nil
UR- 07
Total-09

M&P cadre 6

L
o]

Existing vacancy Anticipated Total Community wise
' vacancy , break-up

SC- 02
WS cadre Nil 19 19 ST- 0t
UR-__16
Total-19

SC- 02
M&P cadre 2 3 5 ST-  Nil

. UR-_ 03
Total-05

§

a3,



Therefore, wrong assessment of vacancies resulted in procedural
irregularities in the selection. Even if respondents had gone ahead with the selection
and finalised panel, there would have been procedural irregularities in the panel and
therefore, Iiable to be cancelled subsequently under para-(e) of Rule- 219 of (IREM,
Vol-1).

Not only the assessment of vacancies wouid have been changed, also the
community wise breakup would have changed resulting in violation of reservation

rules.

If the 12 candidates who were given promotion against modified selection

would have failed in the normal selection, this would have created further

complication since such candidates were being denied the benefit of modified
selection for which they were entitled under rules. Moreover, it would give rise to
seniority disputes amongst these 12 candidates and other successful candidates of
the normal selection.

Moreover the number of vacancies cannot be altered once the notification is
issued and vacancies meant for general and reserved candidates should be clearly
indicated while issuing the notification. There was, tﬁerefore, no option but to cancel

the selection.

Under the facts and circumstances stated above the OA deserve to be
dismissed with cost.
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o
VERIFICATION

, .Sy Nilia Nomda YRakny aged about ...S&... years, Son of
Late .. Py Mokam . Rakuny, . working as ?35/:. Q.-.P.O,/.H@/Nf% hereby
verify that statements made inpara ..!...... to . %Y1 are true to my knowledge and
beliefand I have not suppressed any material facts.

AND 1 sign this verification on this . &Q0th . day of . Jwnd.... 2007 at
..... Guuseheh

Nty llind Tolet—

Date: 2u/¢ /0% Signature . .

Place: Grosnodaoh
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